3943 Business
glving a chance for this House to ex-
press itself in regari to this particu-
lar matter that is agitating all the
pecple in Punjab pertaining to the
threatened fast of Sant Fateh Singh in
rezard to the demand for a Punjabl
Suba, It ig in the interests of the
country as a whale and this Govern-
ment in particular that they stould
take the earliest possible opportunity
in this House to have a discuss.on at
least for one day, and then as-ertain
the views of the people as raflected
in this House also,
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12.32 hrs.

BUSINESS ADVISORY COMMITTEE
—contd,

TuirTy-NINTH REporT—Comtd.

Bhri Daji (Indore): Sir, I want to
soy o w:rd about the motion thal has
just bean moved. Only two hours
have been set apart for the discussinn
of o] palicy. If the discussion js to
be in aayway fruitful, more tume
should be allowed for thut ‘I'wo
hours for oil policy will not give even
five to seven minutes to each Meme
ber. Even important grcups will not
be able to soeak. ‘Therefore, at jeset
four hours should be the minimum
that wou'd be requireq for iscussing
the oil policy. Otherwise, the dis-
cussion will not be fruitful,

Bhrl Satya Naravan BSinhy: The
time hat been de-ide§ by the Business
Advsary C- mmittee. I have fo
objection i the Houss wanls to ex-
tend the time,

Mr. Epraker: 1 am told that the
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allotment for the discussion of ol
policy is not here.

An hon, Member: It is for Thurs-
day. 1Is that not here?

Mr, Speaker: 1t does not contain the
time for oil policy,
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Bhri Satya Nara¥an Binha: Govern-
ment will consider thg ruggesiion
which has been nuare.
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Mr. Speaker: The question is:

*“That this House agrees with
the Thairly-ninth Report of the
Busincss;  Advisory Committtoe
presented to the House on thwe 3rd
September, 1865."

The motion was gdopted

1234 hrs,

ALIGARH MUSLTM UNIVERSITY
(AMENDMENT) BILL—contd.

Mr. Speaker: The House will now
resume consideraticn of the f:llewing
motion moved by Shri M. C. Chagla
on the 3rd September, 1963, namely:

“That the Bill further to amend
the Aligarh Muslim Uaiversity
Act, 1920, be passed.”
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Shrl Raghunmath Singh (Varonasl):
‘Gir, agaim the Mjnister of arluumen~
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tary Affairs is here, away from his
seat,

The Minlster of Commanl-ations
and Parllamentary Affalrg (Shri satys
Nurayan Sioha): He has raised a
point and I woulj like to reply to it

Shri Raghunath Singh: ¢ is not in
his seat. He cannot gprar

Bhrl Satya Nara¥an Sinha: [ ecar

speak from anywhere.
Mr. Bpeaker: Order, order,

The Minister of Education /Shrl ML
C. Chagla): Sir, the matter has been
d.scussed &t very great lenzth.  So,
some time-limit should be Axed. 1
submit that I have to l:ave !'n' New
Yerk this afternoon, and i ‘hall be
very grateful to this Housz, . . .

Mr, Speaker: One hour may be

enough, I think,

Shrl M. C. Chagla: I thoucht half=
an-hour woulg be sufficieat. I hus
been discussed threaibar:. 1 would

not take more than two minu'es,

Mr. Speaker: Whatever the time
that way ollotted has bean spent and
I have allowed every cpporiunily to
everyone that I should conue.ve ol
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Bhri M. C. Chagla: [ would mot
take more than two minutes to reply.
1 do not want to say anylhung more

Mr. Bpeaker: One hour should be
enough. Those whp have airesdy
spoken should mot try to goeak. Bes
cause Mr. Yashpal Singh had u griev-
ance that he was n:t allowe i to rep'y,
I have called him first. He wi'i bave
10 minutes,

Bhrl Satya Narayan Sinha: May 1
say a word, Sir? Twice or thrice it
‘hag happened—today also it ams hap~



